FORM A
PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
EXOTIC BUILDCON PRIVATE LIMITED

RELEVANT PARTICULARS

01 Name of corporate debtor EXOTIC BUILDCON PRIVATE
LIMITED
02 | Date of incorporation of corporate debtor 15/12/2006 :
03 Authority under which corporate debtor is Registrar of Companies, Delhi
incorporated / registered
L 04 l Corporate Identity Number of corporate U45200DL2006PTC156631
debtor
05 Address of the registered office and Registered Office: 500, 5th FLOOR, ITL
T fice (if £ t TWIN TOWER, NETAJI SUBASH
principal office (if any) o corporate PLACE, NEW DELHL1 10034,
debtor
Principal Office: 250, IMD
MEGAPOLIS SECTOR-48, SOHNA
ROAD , GURGAON 122018
HARYANA
06 Insolvency commencement date in respect | 10" JAN UARY,2025 Vide ORDER

NO. CP (IB) - 247 (PB)2023 . ORDER
UPLOADED ON 14/01/2025

07 Estimated date of closure of insolvency
resolution process
Name and registration number of the PRABHJIT SINGH SON I

Registration Number:
IBBUIPA-003/IP-N0037 7-C01/2017-
2018/10143

of corporate debtor

insolvency professional acting as interim
resolution professional

GG-I/144/C, Third Floor Vikas Puri,
Near PVR Cinema, New Delhi 110018
Email Id: psgurleensoni@gmail.com

the Board
GG-I/ 144/C, Third Floor Vikas Puri,
Near PVR Cinema, New Delhij 110018

10. Address and e-mail to be used for
correspondence with the interim resolution ey
brofessional Email 1d: EXOTICCIRP@GMAIL.COM
n Last date for submission of claims 24™ JANUARY,2025
12. Classes of creditors, if any, under clause Name the class(es): - NIL
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
Names of Insolvency Professionals

identified to act as Authorised
Representative of creditors in a class

Address and e-mail of the interim
resolution professional, as registered with

Not required

(Three names for each class)
(a) Relevant Forms and

authorized




representatives are available at: Not required 7

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
Corporate Insolvency Resolution Process of the EXOTIC BUILDCON PRIVATE LIMITED on

10/01/2025 vide CP NO. (IB) — 247/(PB)/2023.

The creditors of EXOTIC BUILDCON PRIVATE LIMITED are hereby called upon to submit their
claims with proof on or before 24/01/2025 to the Interim Resolution Professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.Forms can be
downloaded from https://ibbi.gov.in/home/downloads.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 14/01/2025 \WL— %_
Place: New Delhi

PRABHJIT SINGH SONI
IBBI/IPA-003/IP-N00377-C01/2017-2018/ 10143
VALID AFA UPTO 3157 DECEMBER,2025




igned bein

g the Authorized Officer of the HINDU
“entof Security InterestAct, 2002 (No. 3 0f2002)
nt) Rules, 2002 issued a demand notice was issue

JAHOUSING FINANCE LIITED under Securitization a
and in exercise of powers conferred under section 13(12) read with Rule 3of the Security
d on the dates mentioned against each account and stated hereinafter calling upon the

‘r the borrower and guarantors are collectively referred to as the “the Borrowers’) to repay the amount within 60 days from the date of

nd Reconstruction of Financial

‘ﬁ;failed torepay the amount, notice is hereby given tothe borrowers and the publicin general that the undersigned has taken possession of
>d herein below in exercise of powers conferred on him under sub- section 4 of section 13 of Act read with rule 8 of the Security Interest
2002 on this the dates mentioned against each account.

_torin particular and the publicin general s hereby cautioned notto deal with the property and any dealings with the property will be subject

“ costs, charges, etc. thereon.

HINDUJA HOUSING FINANCE LIMITED for an amount and future interest at the contractual rate on the aforesaid amount together with

“tion s invited to provisions of sub-section (8) of section 130fthe Act, in respectof time available, to redeem the secured assets.

course of his business any of

disposing of secured asse ucho
3Aof the original application, pending
properties; (iv) you shall not transfer by way of sale, lease or otherwise, except in the ordinaryj:
the assets over which security interest is created and/ or other,}
assets and properties specified or disclosed under serial number 3A of the original application| :

hea

ssets and properti

assets and properties d !
ring and disposal of the application for attachment of}

without the prior approval of the Tribunal; (v) you shall be liable to account for the sale proceeds|

realised by sale of secured assets or other assets and properties in the ordinary course off.
business and deposit such sale proceeds in the account maintained with the bank or financiall-

er such assets. You are also directed to file the written} .
d to the applicant and to appear before Registrar on}

institutions holding security interest ov
statement with a copy thereof fumishe

17/02/2025 at 10.30 A.M. failing which

the application shall be heard and decided in your

e of Borrowers/ Demand Notice Date|  Amount & of puriovebie Property absence. Given under my hand and the seal of this Tribunal onthis date : 11/12/2024.
B‘Guarantors Date of Possession | Outstanding P Signature of the Officer Authorised to issue summons :
Aplication No. 18-09-2024 7 16,88,111/- | Flat No. FF-01, on First Floor Front RHS, area 4
3/SNPR/A000000279 plus interest | measuring 504 Sq. Ft., built on Residential Plot FORM A
ofHussain & Mrs. Farha 10-01-2025 | * thereon |No. A 71, area measuring 200 Sq. Yards i.. o PlngLt,’c ANNOUNchEIV’(ENLB R,
o ler Kegl O e 'y an ankru oard of India
O';-. House No 1124/t 6/F SYMBOLIC 1_61'22, Sq. M_eters, Part 0'_ Khasra N?'. 350, (Insolvency Resolution Process for Corporate Person,sJ) Regulations, 2016)
+ali No 11/5 Sadh Nagar situated at Rail Vihar Sehkari Awas Samiti Ltd., w
HDelhi-110054 Revenue Estate of Village Sadullabad, Pargana FOR THE ATTENTION OF THE CRED ITORS OF
Pl and Tehsil Lon, Distt. Ghaziabad, U.P.; Bounded ILDCON PRIVATE
as: East -Property No. A-70, West - Entry of RELEVANT PARTICULARS
H Flat/Property No.A-7, North - Flatno. FF-04, South 01 [Name of corporate debtor EXOTIC BUILDCON PRIVATE LIMITED
(1l -Road 30 Ft. wide 02 |Date of incorporation of corporate {15/12/2006
\ debtor
piication No. 18-09-2024 | ¥ 10,09,748/- | Flat No. SF-3 (LIG) on 2nd Floor without roof 03 Authority under which corporate _|REGISTRAR OF COMPANIES, DELHI
*¢IMHVR/A000000019 plus interest | rights Super area measuring 400 sqft Built debtor is incorporated / registered
9S\sad Sah & Ms. Ragini 10-01-2025 | " thereon | Upon Plot No. F-63 part of Khasra No. 1305 34 TCorporate Identity Number of | U45200DL2006PTC156631
“84ju Devi, All at: Plot-No- SYMBOLIC situated at Village Loni Colony Known as SLF corporate debtor > - z
“ijoor SLF, Ved Vihar Loni Ved Vihar, Paragna Loni Tehsil and District R contrtd f’ﬁegf(‘;':g o ﬁzgﬁtgfga‘s’g';; 010%65"‘0‘;“"’19"1'1“0{)':’;2 Tower,
Enkur Vihar) Ghaziabad, Ghaziabad, Uttar Pradesh;. Bounded as: East - corp%me %ebtor Ll any) Pﬁnéipm Office: 250 vaé Meg';poﬁs Sei:tnr-‘ta
-201102 Plot No. F-52, West - Plot No. F-54, North - Others, Sohna Road , éur.gaim 122018 Haryana :
— : . South - Rasta 60ft Wide 06 [Insolvency commencement date in |10th January,2025 Vide Order No. CP (1B) - 247}
w plicati 18'09'202 4 % 589,434/ | Plot No. 28 area measuring 40 sqyds part of respect of corporate debtor (PB)2023 . Order Uploaded On 14/01/2025
28 | PAND/AUY0001694 ' 9 plus interest | Khasra No. 398min situated at Village o7 Esstgmt:: d:‘;:g‘l’;ﬁc;?f”::c:'ss 9TH JULY2025
s Ram, Mrs. Poonam, 10-01-2025 thereon | aichipur Paragna and Tehsil Loni and District y resolution p - i [
i 1 _ 3 5 08 |Name and registration. number.of Prabhjit Singh Soni ;
100 398 Loni, Ghaziabad - SYMBOLIC Ghaziabad, Uttar Pradesh; Bounded as: East - the insolvency professional acting |Registration Number: 5
al Others,SNest - Others, North - Road 14ft Wide, as interim resolution professional |BBI/IPA-003/IP-N00377-C01/2017-2018/10143
8 \ South - Others 09 |Address and e-mail of the interim  {GG-1/144/C Third Floor Vikas Puri, Near Pvr
o : resolution professional, a: Cinema, N \ Delhi 110018 :
(ongplication No. 20-09-2024 | ¥ 5,96,119)- Property/Plot land area measuring 35 sq. yards ;’A st ‘;:;heth s dr st oo Akl
1. g ]JHAHIA000000249 10-01-2025 plus interest |i.e, 315sq ft, out of k_hasra No- 382, situated at 70 TAddress and e-mail to be used for | G@-//144/C, Third Floor Vikas Purl, Near Pvr
200 hKumI:r,U;‘r;'ZIPSOX:?(m - SYMBOLIC thereon f/':g;\rtl‘l’T lﬁoli‘(ngaaT?a:?l? PBF?SE%?TY%S:OEI&EJ. correspondence with the interim | Cinema, New Delhi 110018 |
at: Flat/2, B-2/5, Ankur f = : lution professional Email Id: Exoticcirp@Gmail.Com .
s - iccip@mas. Lo
ziabad UP-201102 NE- ENTRY ROAD, SW-VACCANT PLOT 7 Last date for submission of claims_|24TH JANUARY,2025
s + . 12. |Classes of creditors, if any, under |NAME THE CLASS(ES):-NIL
; pIIcatch\ No. 26-09-2024 < 5,@4,9951- Residential Plot No. 101, (as per technical dlause (b) of sub-section (6A) of
MTNG/ 000000614 10-01-2025 plus interest | report) House (Three Storied) of land area section 21, ascertained by the
= almani, Mr. Igrar Igrar, thereon measuring 38 Sq. Yds. i.e.31.77 Sq. Mtrs., out of interim resolution professional
133, Ward No-53, Jamal SYMBOLIC Khasra No. 232, Situated at Jamalpura, Village 73 [Names ofinsolvency Professionals [NOT REQUIRED
—X Vihar, Loni Dehat, Loni, (Chakbandi Bahar), Pargana & Tehsil igenﬂﬁed to actas Au;horised
o 101102 Loni, District Ghaziabad, U.P,, Bounded as: East epresentative of creditors in
i . i 3 class (Three names for each class)
gﬁ:‘: ;?Ogéxd?A\;\{::; Sgl?:r'Pg‘E:?yp'::pﬁw % gg:‘ﬁznéf?ﬂmﬁ;e% :t:;)sl:i/r}:;ﬁi:dov.imhoma/down|oads
(Sarfraj) ] ___\{_ep— ives are available at: __[not required
~ plication No. 30-09-2024 % 14,83,761/- | First Floor Flat No. FF-2 (Front Left Side) Notice is hereby given that the National Company Law Tribunal has ordered thy
©OMCN/A000000096 2 plus interest without roof rights, area measuring 405 Sq. F.. commencement of a Corporate Insplvency Resolution Process of the EXOTIC BUILDCO!
e Wrs. Anju Anju,| 10-01-2025 | " thereon | buitt up on Plot No. B-24, arising from Khasra PRIVATELIMITED on 10/01/2025 vide CP NO. (1B) ~247/(PB)/2023.
: §No. 104 105 Block || SYMBOLIC No. 216, Situated at Rail Vihar Sahkari Awas The creditors of EXOTIC BUILDCON PRIVATE LIMITED are hereby called upon to subm
+ Delhi- 110033 Samiti Ltd., in Village Sadullabad, Pargana & their claims with proof on or before 24/01/2025 to the Interim Resolution Professional at th
A Tehsil Loni, District Ghaziabad. U.P., Bounded address mentioned against entry No. 10.
T » as: East -Entry/Flat No FF-3, West - Road 25 Ft. The financial creditors shall submit their claims with proof by electronic means only. All othe
4 i wide, North - Other Property, South - FlatNo. FF-1 credti)to:js mar s‘éb?f“ the :Iaim;,ﬂv;i't’h pmolf“i/nll perst/):, by :ms; or by electronic means.Form
g : 1 can be downloaded from hitps://ibbi.gov.in/home/downioads.
“plication No. 30-09-2024 Z 17,65,041/- | Ground Floor Flat No. GF-02 (LHS Front Side) e e ; .
AXNDIAO0000 137 plus in areaMeasuring 550 Sq. Fts. build up on PlotNo. Submission of false or misleading proofs of claim shall attract penalties. s
T, Mrs, Varsha, botn| 10-01-2025 | “thereon | A-412, Stuated in DLF Ankur Viha, in Vilage PRABHJIT SINGH SO
h No-291 Main Lircular SYMBOLIC Loni, Tehsil Loni Distt. Ghaziabad. Bounded as: | | Date: 14/01/2025 |BBI/IPA-003/1P-N00377-C01/2017-2018/1014
, 2 Ram Nath Modem East -Stairs/Flat No. GF-01, West - Road 9 Mts., Place: New Delhi VALID AFA UPTO 31ST DECEMBER, 20
5l Sonia Vihar Karawal North - Other Property, South - Entry/Flat No. GF-
:astDelhi- 110094 01
¢ IN THE HIGH COURT OF JUDICATURE AT BOMBAY
iplication No. 30.09.2024 Z 10,56,325/)- | Flat No. FF-04 (Rear RHS) on 1st Floor without ORDINARY ORIGINAL CIVIL JURISDICTION '
/PRCK/A000000111 10-01-2025 plus interest | roof rights area measuring 360 sqft Built Upon ARBITRATION APPLICATION NO. 187 OF 2024
Sharma, Mrs. Nisha thereon | Plot No. B 73 area measuring 200 sqyds vide Mahindra & Mahindra Financial Services Ltd. )
h at A-15/2 DLF Ankur| SYMBOLIC part of Khasra No. 224 situated at Village ikl B
¢ i : Y Having its registered office at Gateway Building, Apollo Bunder )
aziabad - 201102 Sadullabad Rail Vihar Sahkari Awas Samiti Ltd ; : :
: Paragna Loni Tehsil and District Ghaziabad, o Mumbai - 400 001 B i
R -FlatNo. FF-03, | |4 'Rs Home Appliances India Private Limited )
West - Plot No. B-72, North - Entry of Flat/Flat No. ” i Al
FF-01/Road 25ft Wide, South -PlotNo. B46 APilain LIS CORRY, el o6 )
e - - Registered office at : Acheja, Dadri, Gautam Buddha Nagar, )
plication No. | 30_09.2024 ¥ 8,65,390/- | Freehold Residential Rear side LIG Flat no. GF- Uttar Pradesh - 203 207 )
GHAU/A000002237 10-01-2025 plus interest | 3 on Ground Floor measuring 405 Sgq. ft. or Say 2. Reena Chaudhary )
'pa‘_r & Mrs. Anit@, B_oth - gl thereon 37.63 Sq. Mt., Built on‘Plot no. F-27, Pertaining An adult Indian Inhabitant )
3ali 11 Bhagrathi Vihar SYMBOLIC to Khasra no. 1305, situated In SLF Ved Vihar, | | Fiat No. 1880, Tower Jasmine, Gaur Saundaryam, )
)

A i Deamns. 2. Taheil |oni Distt

Sector Tachzone 4 Greater Noida. West Boshrakh,
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